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CENTRAL ADMINISTRATIVE TRIBUNAL; PRINCIFAL BENCH

T. AP rnnnn
OA No.1644/2002
> . —~ e o T o | T——— nn n
New Delhi, this the 7 Y, day of November, 2002
-~ PR, [ S gy | P AL
Hon'ble Shri M.P. Singh, Memberl(A)
1 . md 0L oY o Tl fan el T
Hon’ble Shri Shanker Raju, Member{J)
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Ram Prakash Mandal
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AIR, DDB Ph.II, Copernicus ﬂarg
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Union of India, through
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Ministry of Information & Broadcastin
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Shastri Bha an, ne Delhi
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2. Chief Engineer/CCW
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soochnna Bhavan, New Delhi
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Mandia House Project/CCW
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voochnna Bhavan, New Delhi
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4, Chief sxecutive Officer
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New Delhi I Respondents
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By the present 04, appiicant seeks +to guasl
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/ COmmunicacion dated ZU.U.LGGQ as dupurdlxg to hi
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daate of continucus appointment as Junior Engineer{JE)
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Ueen rongly shown as 28.11.1951 instead of 18.3.15
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19.11.,1977 to 29.7.1287 when he was retired at his
reguest. In response +to advertisement issus
respondents for filling up of 148 posts of JE{Civil)
JE{Electrical}, out of which 1% were reserved
ex-servicemen, applicant applied for the same and
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to fulfilment of all other conditio
Rule 18 of CCS{Pension} Rules a
EEEEfitS if any received by the

refinded alongwith interest. In 1
repressntation of the applicant, he

18,3.1282 for the purpose of pen
seniority etc. Thereafter, responde
on 20.5.2002, which is under challen
which 41 JEs were rendered sSurp
28.2.2002. Applicant made a represe
inviting respondents’ attention to le
and protesting against the letter

terms of which his name has been inc
staff rendered surplus. However
proceeding to implement the order 4
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therefore the ayy;xuaxt is before us
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IAF for pensionary
23.2.2001 Respondent
No.2 informing him
de to the reguest of
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dated 20.5.2002 in
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luded in the 1ist of
y Tespondents are
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declared surplus. No other rules have been issued by the
Government by which benefit of past service can be
counted for seniority also. The applicant joined service
in respondent-department from 29,11.,91 and therefore he
would count seniority only from that date and not from
any earlier date. Junior staff who had been appointed
from 1989 onwards have been rendered surplus and the
applicant is one of them. Applicant’s reguest for
considering seniority has been referred to Ministry of

T v . R e - T o~ [ R - —~ nr o nnNn Lyl R | ¥ o . B —_ JI DO

La vide their letter dated 27.68.2002 and further action

..... 19 Tom L olrmi afdmm Locmimg Po-o Lhot MinisiTy -
would be taken after hearing from that Ministry. in vie
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of this, tne VA 15 Gevoid 0 meEriu and be dismissed.
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4, we have heard the learned counsel for the parties and
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g +the course of the arguments, learned counses
R CR. L wrememar wrmliomom 1w PRSI RS- (. | 41l o de
dppl_!.l_‘-d.llt nas ver veneimes u,lg/ convenaed C1iac

OM dated 16.4.2002 issued by the respondents
states that "the effective date shall be
w.,e.f, 18.3.1982 for purpose of pensionary,
service, seniority and other benefits as per
Wles”)reepenaents cannot turn back and say that
tive date shall be only from 285.11.91 and

im surplus. He has alsoc drawn our attention to

ment of Karnataka High Court of Judicature in
Vs. UCI in WP No.7695/76 decided on 31.1.77
of his contention.

the other hand, the 1learned counsesl for

s has submitted that the word ’seniority’ had

e - — T2 L0-2 — ~ =t I, -~ Lo 4 1.
service as QUaLlIying sService (&} 1ly 10T crie
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rectiral Deneilivs ana gt 10 52iii0liuy.
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ave considered the above aspect. We have also
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service for the purpose of s5&enlior it also, The
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! 0y Lil8 TesSpPOoNUuentv. Even tne Jjudgement{sura) relied ipon
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o the appiicant would not render any support to hig as

- T mrn A -, 4L 1. - L . -~ 1 ~ P } 4 — g e e S on I a} e
i1nvoaved in Laat case related [V1¥] SOUNCing OXx past
R B T, = eme — [ Py S PRgp B | £ T~ vz om — = - 0 e
miiivary service \combatant) for the purpose  of iext

to count past service from an earlier date than 28.11.91
when he actually joined the respondent-department. We
are satisfied that applicant cannoct get seniority from
the date of joining the IAF unles a specific Rule is
: framed by the QGovernment for this purpose. The
respondentss have, therefore, rightly counted his
seniority from 28.11.1991, i.e. +the date of his joining
the civil service.
8. In view of this position, we find no merit in the
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{Shanker Raju) {4.FP., Bingh)
PRpE Y \ ’ el A
Member{J) Member{A)



